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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BEHNCH

Review Application No.z13 of 19387
tin 0.4, No. 2679 of 18267

New Delhi, this the 10th day of Adgust, 1928
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St Praos wumar & ancothei
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Director of Estates & another wRESPONDEMTS'

0 R.DER {in circulation)

This review application was  Tiled on
9.9.1997 sseking a review of the order dated 3.7.1987

h O.A. 2679 of 1996, An MA has been flled

z. T have carefully considered the submissions
delay. Az Lhs
raviaw @pplilcation has brash il ed after the
mr@acfib@d neriod,  this cannot ne cadnitted  for

consideration. The Hon ble Suprene Court in the case

of K.A3it Babu and others Vs. Union of. India  and
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others, JT 183%(7) 3C 24 has held that the
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review is available if such an application

—

within the period of limitation. Even on merits, I

ind that there is no mistake spparent on the face of
. ) ] [ K 2 ! :

record and  the claims made oub are merely arguments
on merits which do not entitle the applicant for 2
revliaw, in  the case of K.Adlt Babulsupra) their
Lordshins have also held that "the rilght of review 1z
bt oof appsal where all gquestions declided ars
aopen to challengs. he right of review i3 possible

-

only on limited grounds mentioned in Order 47 of the
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. rode. of Clvil Proceaure. Otherwise there belng no SN
b Timitation on the power of review 1t would he  an 62\\
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appeal end thers would be no certainty of finality of ///

\
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s decision”. This review application amounts to only
Fearguing what has  been stated in  the 0.4

Theraefore, this rEy Lew application is ot

) 2 " P { K & o 2
meintainahle  and s dismil

ssad at  the clroculstion

stage ltself.
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